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PER R. MURALIDHAR 
 

On the very same issue, the Commissioner (Appeals) vide his OIA 

No. KOL/CUS(CCP)/KS/111/2025  dated 19/03/2025 has remanded the 

matter to the Adjudicating Authority for Denovo Adjuidication.  

2. Considering the same, we hold that the present appeal filed by 

the Revenue becomes infructuous. Accordingly, we dismiss the same. 

 (Dictated and pronounced in the open court.) 

     

  Sd/- 
                                                                            (R. Muralidhar)                                                                

Member (Judicial) 

 
   Sd/- 

(Rajeev Tandon) 
  Member (Technical) 

                                                                             
Pooja 


